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central Adminietr ati va Tribunal
>  Principal Banch, Nau Oalhi.
a

Nau oalhi this tha 23rd day af Navaabar, 1995.

Han'bla Sh, B, K, Singh, «aabar(A)
Han'bla Sat.Lakshai Suaminathan, f1aabar(3)

1  Unian ef India, thraugh
its Principal Saeratary,
Ga\/t, af India,
Ministry ef Railways,

^  Chairman Railway Baard,
Rail Bhauan, Nau Oalhi,

2  Prasidant, . . .
'  Indian Railuay Cenfaranca Assaciatian,

Ganaral Managarj Narthern Railway,
Barada Hausa, Nau Oalhi,

3, Ganaral Saeratary,
Indian Railway Canfaranca, rm
Assaciatian, Oivl. Railway sO fica,

SrSJlhlf""'"'* .ppUcnt.
(thraugh Sh, H, K, Ganguani, adwacata)

var 8u a

»  W Sh, A.K. Chaturwadi,
^  S/a lata Sh, R,P. Chaturvadi,

R/a Railuay Qr,Na, 107/16»
Thampsan Raad* Railuay Calany,

In RA
Nau Oalhi,

QROER(BY circulation)
delivarad by Han'bla Sh, B, K, Singh, Ha«bar(A)

This rawiau applicatian Na,311/95 has baan filed

by tha raspandants far carracting cartain mistakes

securing in tha judgamant datad 19.9,95, Tha c.nt.nti.n
af tha raspandants caunsal is that in tha aoarativa

partian in para-2 instaad ef rula 24 it sheuld ba read

as rula 22 ef tha Rly. Sar v/ant s A.R. I96e» 1"
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3a.. para instead pf "respondents", it snou a
,.3poLnt «c.i is directed tc dispose ot tne appeet
filed by the applicant uithin a psrioo of sip
fPO. the date of receipt of a certified copy c' thrs
order.

The review application is allowed and cc.rtctd,-
ba incorporated in the judgement acccrdinaiy. *, <.y
of the amended order be issuer, to the
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(3mt. Lakshmi Suaminathan)
nember (3)
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